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"20 In view of the forgoing reasons, I am of the considered view that the disciplinary
authority has failed to produce relevant materials on record to establish the guilt of
the petitioner. The enquiry proceeding was conducted in breach of well established
norms and principal of law.

21 In the result, both the writ applications are allowed. The enquiry report, the findings
of guilt recorded by the disciplinary authority are set aside. The petitioners would be
reinstated in service forthwith will consequent1a1 beneflts
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" In the above view of the matter in my considered view there would be no justification in
seeking to assail the writ court order by filing a Letters patent Appeal.”
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" Having re-considered the matter, I am still reluctant ot advise filing of LPA in the present
case i.e in relation to Sri surendra Rai (CWJC No-14595/12) in absence of any material furnished by
the department controverting and/or answering the findings recorded by the Hon'ble Single Judge as
noticed in the earlier opinion recorded by the undersigned of 22.10.2016."
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" Two weeks time is granted to the learned counsel for the State to file show-cause.
Put-up this case after two weeks."
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